1094 4 DECEMBER 1952

WRITTEN ANSWERS TO QUESTIONS

ARRBST or EircTORAL COLLBGE
MemesRs (TRIPURA)

*820. Shri Dmssraths Deb: (a) Wil
the Minister of Slates be pleased to
state whether it is a fact that three
Electoral ColleRe members of Tripura
namely Sree Hemanta ideb Burma,
Atikul Islam and Sirajul Islam were
arrested In August 1952, and were
kept as undertrial prisoners In dlvi-
sion II In the Agartala District Jall
for about a week and if so, what
were the reasons for the same?

(b) Is the II Dilvision In the
Agartala District Jail in reality the
III Divislon of other jalls?

(c) 1s it a foct that the above ¢lec-
toral College members were given
food in the open and were not #llowed
mosquito curtains ?

(d) Is It a fact that the Superin-
tendent of the above jail refuaed to
grant them an Interview when they
wanted to see him?

The Minister of Home Affairs and
8tates (Dr. Kxtin): (a) Shrl Hemanta
Deb Barma, Atlkul Islam and Sirajul
Islam were kept In Agartala Central
Jail as undertrial prisoners In division

., They were so classified by the
Court before wham they were being
tried on a cbarge under section 302 of
the Indlan Penal Code read with
Sectlon 109 of the Indian Penal Code.

(b) No.

(c) They were treated like Division
II Prisoners in regard to these matters.
No discrlmination was made.

(d) No.
MINERA. REBOURCES IN TRIPURA

*921. Sbri Dasarzlha Deb: (a) Will
the Minister of Natural Resources amd
Scieatliic Research be pleased to
state whether any party of foreigners
have visited Tripura recently in
search of oil and other mineral re-
siources?

(b) Is it a fact that the Govern-
ment of India have signed an agree-
ment with certsln American ofl con-
~ecns for working an oll mine In Tri-
pura, and if so. what are the terms
of that agreement?

The Deputy Mtakster of Naturgl
Resources and Geiemtific  Researek
(8hri K. D. Mataviya): (a) Yes, Sir.

(b) Exploring licences, Proapecting

licences and Mlining leases for petro-
leum are granted by State Govern.

- House.
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ments in accordance with the provisions
of the Petroleum Concession Rules,
1949, after obtainlng the approval of
the Central Government. A statement
giving information regarding exploring
llcences, prospecting licences and
mining leases for petroleum granted In
Tripura [s lald on the Table of the
(See Appendlx V, annexure

No. 36.)
DistricT COoUNCIL IN MANIPUR

*922, Bhrl Rishang Keishing: (a)
Will the Minister of Slales be pleased
to state whether It is a fact that
some trlbml organlisations have de-
manded from the Prime Minister
during his visit to Manlpur for set-
ting up of autonomous District Coun-
cil in the hills of Manipur?

(b) If the reply to part (a) above
be in the affirmative. have Govern-
ment given any assurance to' them in
order to meet their demand for Dis-
trict Council?

The Minister of Home Affnirs and
Statem (Dr. Katju): (a) Durlng the
Prime Minister’s visit a representation
was submitted on behalf of the Mao-
Maram Naga Trlbe which inter olta
demanded the setting up of District
Counclls for the hill areas of Manipur

(b) No

EXEMPTION UNDER Stc. !15-B or TaE
INDIAN INCOME-TAX ACT

+923 Shri M. L. Agrawal: Wili the
Minister of ¥insuce be pleased to
state:

¢al the rules, if any, which Ruide
Government In according approval to
charitable Institutlons for exemption
under Section ISB of the Indian In-
tome-tg&x AcCt!

(b) whether Government propose
to viace on the Table of the House a
<eopy of the Rules; and

(c) if there are no rules. considern-
tlons which regulate the grant or re-
jection of applicatlons for approvs!
for exemption under Section 15B of
the Indian Income-tax Act?

The Minfster of Revenue and Ex-
penditare (Shri Tyaed): (a) There are
no riles as such for guidance of Gov-
ernment In according approval to
charltable institutions for exemptlon
xn;ier sectlon 15B of the Income-tax

ct,

(b) In view of the reply to- (a).
there are no rules to be lald on the
Table of the House





